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Report of the APPCB in the matter of AppealNo. 68 of 2021  filed before the 

Hon’ble National Green Tribunal (SZ), Chennai by  M/s Sri Mahalakshmi Hatcheries, 

Doruvukatta (V), Kota (M), SPSR Nellore District & 1 other against the 

establishment of M/s. Divi’s Laboratories Limited, Krishnapatnam Industrial Area 

(KIA), Kothapatnam Village, Kota Mandal, SPSR Nellore District 

 

1. It is to submit that M/s. Sri Mahalakshmi Hatcheries, Doruvukatta (V), Kota (M), 

SPSR Nellore District & 1 other filed an AppealNo. 68 of 2021 before the 

Hon’ble National Green Tribunal,Chennai.  

 

2.  The Hon’ble NGT heard the case on 12.10.2022 and issued the following 

orders: 

 

“3. The objection of the appellant is that the ZLD should be possible for the 

3rd respondent, for which, the learned counsel for the 3rd respondent would 

argue that being a pharmaceutical company, at different stages, different 

discharges are occurring and at each such step, there is a special system for 

treatment of discharge. He added saying that the discharge into the sea is only 

a NaCl or the saline waterand the salinity level is much lower than the salinity 

of the sea water and whether it will have any environmental impact has to be 

tested. 

 

4. According to the learned counsel for the 3rd respondent, the establishment 

of the ZLD will lead to higher carbon foot print and therefore, it is not 

advisable to install the ZLD system. However, the 3rd respondent failed to 

indicate how and to what extent carbon foot print will be increased due to 

ZLD system. 

 

5. In this regard, further examination has to be done and the Pollution Control 

Board has to file a detailed report to say whether the discharges are likely to 

contain only NaCl or any other pollutant mixed and whether the discharge 

even if it contains primarily NaCl, will alter the salinity of the sea water 

especially at the point ofdischarge. This report is essential because the 

appellant’s hatcheries  are very sensitive to impurities and involves growth of 

very sensitive juvenile living organism. In this regard, the 3rd respondent as 

well as the Pollution Control Board are directed to file a detailed report 

covering the above aspects. If need be, the appellant can file an affidavit as 

well.” 

 A copy of the order is herewith attached as Annexure- I. 
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3. In this connection, it is submitted that M/s. Divi’s Laboratories Limited 

proposes to establish a bulk drug industry at Kothapatnam (V), Kota(M), SPSR 

Nellore district. The industry proposes to discharge its treated effluent (1727 

KLD) into the sea through a marine outfall at a distance of about 1.0 Km from 

the shore.The proposed activity comes under Synthetic organic chemicals, 

hence it is required to obtain prior Environmental Clearance (EC) under EIA 

notification,2006 from MoEF&CC, Govt. of India; Coastal Regulation Zone (CRZ) 

clearance under CRZ notification,2011 for laying of the pipeline for disposal of 

treated effluent into the sea. Details of the clearances/ permissions issued to 

the proposed project  aresubmitted below: 

 

i) The A.P. Pollution Control Board issued Consent for Establishment (NOC) 

order dt. 28.10.2020 for laying of the pipeline for disposal of treated 

effluent into the sea. A copy of the NOC dt.28.10.2020is herewith enclosed 

as Annexure-II. 
 

ii) The Andhra Pradesh Coastal Zone Management Authority (APCZMA) vide lr. 

No.233/CRZ/IND/2020 dated. 04.02.2021 communicated the No objection 

under the provisions of the CRZ Notification, 2011 to the SEIAA with specific 

conditions. 
 

iii) The State Level Environment Impact Assessment Authority, Andhra Pradesh 

(SEIAA), AP issued Environmental Clearance (EC) and CRZ Clearance vide 

order dt.28-06-2021. A copy of the EC and CRZ Clearancedt.28.06.2021 is 

herewith enclosed as Annexure-III. 

 

iv) The A.P. Pollution Control Board vide order dt. 02.12.2021 issued Consent 

for Establishment to M/s. Divis Laboratories Ltd., with necessary conditions.   

A copy of the CFE order dt.02.12.2021 is herewith enclosed as Annexure – 

IV.  

 

4. The Hon’ble NGT  vide order dated.12.10.2022 directed the A.P. Pollution 

Control Board to file a detailed report to say whether the discharges are likely 

to contain only  NaCl or any other pollutant mixed and whether the discharge  

even if it contains primarily NaCl, will alter the salinity of the seawater at the 

point of discharge. In this regard,  the following information pertaining to 

water consumption, wastewater generation, treatment proposed and marine 

discharge standards is submitted below: 
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i) The industry proposes to consume 3200 KLD for its operations by drawing 

from the Kandaleru reservoir, groundwater by bore wells and a 

desalination plant.  Break –up of the water consumption is given below: 

 

S.N. Purpose : Proposed Quantity   
1. Process : 810  KLD 
2. Reactor, Floor Washings, 

scrubbers make up etc 
: 200  KLD 

3. RO/DM Plant : 200  KLD 
4.  Boiler : 500  KLD 
5  Cooling Tower : 700  KLD 

( Fresh 200 KLD + Recycled 500 KLD) 
6  Domestic  : 100  KLD 
7  Hostels  : 170  KLD 
8 Green Belt : 520 KLD 

( Fresh 320 KLD +  Recycled 200 KLD) 
 Total : 3200 KLD 
 

ii) The industry proposes to generate 2470 KLD of wastewater from 

different activities and proposes to recycle 700 KLD and 1720 KLD will be 

discharged into the sea through the marine outfall. A breakup of the 

wastewater generation and mode of treatment proposed is given below: 

S.N. Effluent Stream : Quantity  

1. Process 
(HTDS –57.07, LTDS –500.16, High COD -
24.36, High TDS & High COD- 129.563, 
NaCl effluent – 100.83), Alcl3& H2So4  
containing effluents -140.84 KLD, 
Recovery effluents- 49.14 KLD) 

:  
 

1002 KLD 

2.  Reactor, Floor Washings, scrubbers etc : 180 KLD 

3 RO/DM Plant : 200 KLD 

4  Boiler : 425 KLD 

5  Cooling Tower : 420 KLD 

6  Domestic  : 90 KLD 

7  Hostels  : 153 KLD 

 Total : 2470 KLD 

 

Source of 
effluent 

Treatment units Mode of final disposal 

HTDS - Process MEE -13.5 KL/hr & 
ATFD - 

3.5 KL/hr capacity 

MEE condensate and ATFD 
condensate mixed with 

low TDS effluents 
High COD – 

Process 
Stripper - 15 KL/hr 

capacity 
Stripper condensate to 

cement industries. 
Stripped off effluent to ETP. 

 

Page 3



 Page 4 of 6 
 

HTDS 
process 
& HCOD 

Stripper-15 KL/hr, MEE 
-13.5 KL/hr & ATFD- 

3.5 KL /hr 

MEE condensate and ATFD 
condensate mixed with low 
TDS effluents for further 
treatment in ETP. 

LTDS –
Process, 
washings, 
scrubber 
water 

ETP of 1200 KLD 
capacity consists of Oil 
& Grease traps, 
Equalization cum 
neutralization tanks, 
Primary settling tanks, 
Aeration tanks, Settling 
tanks, Sludge drying 
beds, Temporary 
storage tanks, Guard 
ponds (6nos. x 800 KL) 

The treated waste water 
proposed to discharge into 
the sea through marine 
outfall. 

LTDS (Boiler 
blow down, 
Cooling town 
blow down & 
DM plant/ Raw 
RO plant reject) 
+ condensate 
from MEE, ATFD 

NaCl effluents 
 stream 

to Neutralize The Neutralized NaCl 
effluents proposed to 
discharge into the 

sea through marine outfall. 
Domestic Two STPs of capacity 

250 KLD each 

 

To utilize for green belt  
development  after 

treatment in STPs 
 

iii) As per the above mode of treatment, organic content in the effluent will 

be removed in the stripper; contaminated salts will be recovered in the 

MEE & ATFD.Effluent such as MEE condensate, Stripped –off effluent, 

LTDS effluent will be treated in the ETP before discharging into sea 

through marine outfall. In addition, NaCl stream effluents after 

neutralization will be discharged in to Sea through marine outfall. 
 

iv) The Board stipulated condition that the proponent shall provide ETP of 

adequate capacity to treat the effluents, the effluent shall be treated to 

the marine discharge standards, as stipulated under Schedule –VI of 

Environment (Protection) Rules, 1986,notified by MoEF&CC, GoI vide 

G.S.R.No.422 (E) dated:19.05.1993 and its amendments thereof. 

Accordingly, the industryneed to treat the effluent to meet the 

following standards before discharging into the sea through marine 

outfall.  

Parameter Standard 

Suspended solidsmg/l, Max. 100 mg/l 

Particulatesizeofsuspendedsolids (a) Floatable solids, max. 
3mm. 

 (b) Settleable solids,  

max. 850 microns. 

pHValue 5.5 to 9.0 

Temperature Shall not exceed 5oC above 
the receiving water 

temperature 
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Oilandgrease 20 mg/l 

Total residualchlorine 1.0 mg/l 

Ammonical nitrogen (asN), 
mg/lMax. 

50 mg/l 

Total Kjeldahl Nitrogen(asNH3) 100 mg/l 

Freeammonia(asNH3) 5.0 mg/l 

BiochemicalOxygen demand 1[3days 
at 27oC]  

100 mg/l 

Chemical OxygenDemand 250 mg/l 

Arsenic(asAs) 0.2 mg/l 

Mercury(asHg) 0.01 mg/l 

Lead(asPb)mg/l 2.0 mg/l 

Cadmium (as Cd)mg/l 2.0 mg/l 

HexavalentChromium(asCr+6) 1.0 mg/l 

Total chromium (asCr.) 2.0 mg/l 

Copper(asCu) 3.0 mg/l 

Zinc (As Zn.)  15 mg/l 

Selenium (as Se.) 0.05 mg/l 

Nickel (as Ni)  5.0 mg/l 

Cyanide(asCN) 0.2 mg/l 

Fluoride (as F) 15 mg/l 

Sulphide(asS)mg/l Max. 5.0 mg/l 

Phenoile compounds 
(asC6H5OH)mg/l, Max. 

5.0 mg/l 

Radioactivematerials:  

(a)Alphaemittermicro curie/ml. 10-7 

(b)Betaemittermicro curie/ml. 10-6 

Bio-assaytest 90% survival of Fish after  

96 hours in100% 
effluent 

Manganese (asMn) 2mg/l 

Iron(asFe) 3mg/l 

Vanadium (asV) 0.2mg/l 

NitrateNitrogen 20 mg/l 
   

The above standards are maximum allowable limits and the treated 

effluent may not contain all above mentioned constituents. If treated 

effluent meets the above mentioned standards, there would not be any 

significant impact on the surrounding marine environment.   
 

v) M/s. Divi’s Laboratories Limited., submitted “Marine Environmental 

Impact Assessment Study for the Disposal of treated effluent into the 

Sea” prepared by M/s.  Indomer Coastal Hydraulics (P) Ltd, Chennai. In 

this report (as per the MIKE-21 modeling studies) it was reported that 

the effluent gets diluted to the order of 50 times at a distance of 250 m 
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from the proposed outfall during fair weather. During South-West 

monsoon and North- East monsoon periods due to the combined action of 

wind and turbulent waves, it’s observed that the effluentgets diluted to 

the order of 50 times within a distance of 50 m from the proposed 

outfall.  

vi) The proponent site is located adjacent to the proposed Krishnapatnam 

Industrial North Node (Industrial area).The applicant’s hatchery sea 

water intakepoint is at about 2.2km from the marine disposal point of 

the proposed industry. Distance between the proposed site of M/s. Divi’s 

Laboratories Limited & the applicant’s hatchery is about 2.0 km. Two 

more hatcheries also exist nearer to the applicant’shatchery which is 

also located at a distance of about 2.2 Km from the proposed industry 

site.The remaining hatcheries are located at a distance of about 10 km 

from the proposed site. 

vii) The industry is supposed to discharge the effluent only after meeting the 

standards mentioned above. Since there is sufficient distance and there 

is sufficient dilution, there would not be any adverse impact on the 

hatcheries due to the discharge of the treated effluent with due 

compliance to the standards mentioned above.  

viii) The marine discharge industries will be allowed to discharge their 

treated effluent only after meeting the discharge standards. The A.P. 

Pollution Control Board formulated SOPs for monitoring marine outfall 

systems in the State. As per the SOPs, the industry shall store the 

treated effluents in the guard ponds. Samples will be collected from the 

guard ponds by the officials of APPCB. The samples will be tested in the 

laboratory and if the samples are complying with the standards 

prescribed by the Board, the treated effluent would be allowed to 

discharge into the sea through marine outfall, in the presence of 

officials of APPCB. Double lock and key arrangement would be provided 

to the marine outfall valves i.e., one lock key with PCB official and 

another lock key with the industry. Online cameras focusing the guard 

ponds would be installed and connected to the APPCB server for 

continuous online surveillance. A Copy of the SOPs is herewith enclosed 

as Annexure-V. 

 

 

Date: 10.11.2022 

         Andhra Pradesh Pollution Control Board,  

  Regional Office, Nellore. 
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Item No.5: 
BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 
 

(Through Video Conference)  
 

Appeal No. 68 of 2021 (SZ)  
 

IN THE MATTER OF: 
 

M/s. Sri Mahalakshmi Hatcheries, 
Rep. by its Proprietor 
Mr. D. Sagar Reddy, 
S/o. Venkata Ramana Reddy, 
Office at Srinivasa Satram, Kothapatnam Village, 
Kota Mandal, Sidavaram Post, Nellore and Anr. 

      ... Appellant(s) 
Versus 

 
The State Environment Impact Assessment Authority (SEIAA) 
Represented by its Chairman, 
No.33-26-14 D/2, Near Sunrise Hospital, 
Pushpa Hotel Centre, 
Chalamalavari Street, Kasturibaipet, 
Vijayawada and Ors.. 

         ...Respondent(s) 
 
Date of hearing: 12.10.2022 
 
 

CORAM:      

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL   MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER      

 

For Appellant (s):        Mr. Abdul Saleem along with 
Mr. S. Saravanan and  
Mr. K.M. Mrithunjayam.  

 
For Respondent(s):  Mrs. Madhuri Donti Reddy for R1 & R2. 

Mr. Rahul Balaji for R3. 
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ORDER 
 
 

1. The challenge in this appeal is to the EC dated 28.06.2021 granted to 

the 3rd respondent who is the pharmaceutical company.   

 

2. The 3rd respondent as well as the authorities are seeking time for filing 

a detailed report as it involves discharge of effluents into the sea.   

 

3. The objection of the appellant is that the ZLD should be possible for 

the 3rd respondent, for which, the learned counsel for the 3rd 

respondent would argue that being a pharmaceutical company, at 

different stages, different discharges are occurring and at each such 

step, there is a special system for treatment of discharge.  He added 

saying that the discharge into the sea is only a NaCl or the saline water 

and the salinity level is much lower than the salinity of the sea water 

and whether it will have any environmental impact has to be tested.   

 

4. According to the learned counsel for the 3rd respondent, the 

establishment of the ZLD will lead to higher carbon foot print and 

therefore, it is not advisable to install the ZLD system.  However, the 

3rd respondent failed to indicate how and to what extent carbon foot 

print will be increased due to ZLD system.  

 

5. In this regard, further examination has to be done and the Pollution 

Control Board has to file a detailed report to say whether the 

discharges are likely to contain only NaCl or any other pollutant 

mixed and whether the discharge even if it contains primarily NaCl, 

will alter the salinity of the sea water especially at the point of 

discharge.  This report is essential because the appellant’s hatcheries 
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are very sensitive to impurities and involves growth of very sensitive 

juvenile living organism.  In this regard, the 3rd respondent as well as 

the Pollution Control Board are directed to file a detailed report 

covering the above aspects.  If need be, the appellant can file an 

affidavit as well.   

 

6. Post the matter on 14.11.2022 for final hearing. 

 
 

Sd/- 
Smt. Justice Pushpa Sathyanarayana, JM 

 
  Sd/- 

                                                                     Dr. Satyagopal Korlapati, EM 
 
Appeal No.68/2021 (SZ), 
12th October, 2022. Mn. 
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CONSENT ORDER FOR ESTABLISHMENT 

 
Order No.258/APPCB/CFE/RO-NLR/HO/2020                                             Dt. 02.12.2021       
 

Sub: APPCB – CFE - M/s. Divi’s Laboratories Limited, Survey No. 397, 401, 402, 
403, 446, 676, 681, 682, 683, 700 to 709, Krishnapatnam Industrial Area 
(KIA), Kothapatnam (V), Kota (M), SPSR Nellore District - Consent for 
Establishment (CFE) of the Board under Sec.25 of Water (P & C of P) Act, 1974 
and Under Sec.21 of Air (P & C of P) Act, 1981 - Issued - Reg. 
 

Ref: 1) APPCB NOC dt.28.10.2020 for marine outfall to discharge treated effluents. 
2) EC dt.28.06.2021 issued by SEIAA, A.P. 
3) Industry’s CFE application received through OCMMS on 02.11.2021. 
4) R.O’s inspection report dt.08.11.2021. 
5) CFE Committee meeting held on 11.11.2021. 
6) Proponent’s mail dt.12.11.2021 
 

    
1. 

 

In the reference 3rd cited, an application was submitted to the Board seeking Consent for 

Establishment (CFE) to produce the following products with installed capacities as 

mentioned below, with a project cost of Rs.150.0 Crores. 

 

S. 

No. 
Name of the Products 

Quantity 

(MTPA) 

1. 1-6-methoxy-2-naphthylethanone 5000  

2. 2-S - Acetoxy propionylchloride 72  

3 ATIPA DICHLORIDE 300  

4. 3- Hydroxy acetophenone 320  

5. p-methoxy phenyl acetic acid 780  

6. 2-1-cyclohexenylethylamine 540  

7. Octamandalate 780  

8 Dextromethorphan HBr 420  

9. 4-4-chlorophenylcyclohexanecarboxylic acid 50  

10. Benzyladrinone HCl 500  

11. 2n-butyl-4-chloro-5-formyl imidazole 300  

12. Z-L Valine 180  

13 C10-Dialdehyde 150  

14 1,2,3-Tri-O-Acetyl-5-deoxy-n-ribofuranose 50  

15 N-Hydroxysuccinimide 60  

 

 

Website :www.pcb.ap.gov.in  

 

ANDHRA PRADESH POLLUTION CONTROL BOARD 
D.No. 33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, 

Chalamalavari Street, Kasturibaipet, Vijayawada – 520010. 
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16 Dimethylacetylene di carboxylate 60  

17 DL-2,2-dimethylcyclopropane carboxylic acid 10  

18 Acetonide 132  

19 I-Pentanol 84  

20 Astaxanthin 60  

21 B-Carotene 150  

22 Beta-iolidine ethyl triphenyl phosphene 

bromide 
380  

23 Lycopene 25  

24 Canthaxanthin 5  

25 APO Carotenol 25  

26 Lutein 50  

 Total Production Capacity 10,483 MTPA 

 
 
2. As per the application, the above activity is to be located at Survey No. 397, 401, 402, 

403, 446, 676, 681, 682, 683, 700 to 709, Krishnapatnam Industrial Area (KIA), 

Kothapatnam (V), Kota (M), SPSR Nellore district in an area of 81.74 Ha.  

 
3. The above site was inspected by the Asst. Environmental Engineer, Regional Office, A.P 

Pollution Control Board, Nellore on 06.11.2021 and observed that the site is surrounded 

by 

 North : Land belongs to  M/s. Krishnapatnam Infratech Limited & RF. 

 South : Village R&B road followed by Sandy Agriculture lands. 

 East : Agriculture land and vacant sand dunes. 

 West : Sandy Agriculture lands followed by Buckingham canal. 

 
4. The Board, after careful scrutiny of the application, verification report of Regional Officer 

and recommendations of the CFE Committee, hereby issues CONSENT FOR 

ESTABLISHMENT to the project under Section 25 of Water (Prevention & Control of 

Pollution) Act 1974 and Section 21 of Air (Prevention & Control of Pollution) Act, 1981 

and the rules made there under. This order is issued to manufacture the products as 

mentioned at para (1) only. 

 

5. This Consent order issued is subject to the conditions mentioned in the Annexure.  
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6. This order is issued from pollution control point of view only. Zoning and other regulations 
are not considered. 
 

7. This order is valid for a period of 7 years from the date of issue. 

 
Encl: Annexure         

    
 
 
 
 
CHIEF ENVIRONMENTAL ENGINEER 

 
To 
 
M/s. Divi’s Laboratories Limited, 
Divi Towers, 1-72/23(P)/DIVIS/303, 
Cyber Hills, Gachibowli, 
Hyderabad. 
sbalaji@divislabs.com  
 

 
Copy to: 1. The JCEE, Z.O: Vijayawada for information and necessary action. 
    2. The EE, R.O: Nellore for information and necessary action. 

BATCHU 
SIVA 
PRASAD

Digitally signed by BATCHU SIVA 
PRASAD 
DN: c=IN, o=AP Pollution Control 
Board, ou=APPCB, 
2.5.4.20=36debc995c3a2c3b66d9f
7db0f12e726400fcbe6ae4ea85534
268cfd688b7b64, 
postalCode=520010, st=Andhra 
Pradesh, cn=BATCHU SIVA 
PRASAD 
Date: 2021.12.02 15:22:06 +05'30'
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ANNEXURE 
 

1.  The proponent shall obtain Consent for Operation (CFO) from APPCB, as required Under 
Sec.25/26 of the Water (P&C of P) Act, 1974 and under sec. 21/22 of the Air (P&C of P) 
Act, 1981, before commencement of the trail runs. 
 

2.  The applicant shall provide separate energy meters for Effluent Treatment Plant (ETP) and 
Air pollution Control equipments to record energy consumed. An alternative electric power 
source sufficient to operate all pollution control systems shall be provided. 
 

3.  The industry shall construct separate storm water drains and provide rain water harvesting 
structures. No effluents shall be discharged in to the storm water drains. 
 

 
Water: 

 
4.  The source of water is Surface Water from Kandaleru reservoir supply, Bore wells and De-

salination plant and the maximum permitted water consumption is as following: 
 

S. 
No. 

Purpose 
Quantity 

(KLD)   

1. Process 810  

2. Reactor, Floor washings, scrubbers make 
up etc. 

200  

3. RO / DM Plant 200  

4. Boiler 500  

5 Cooling tower 700  ( Fresh 200 KLD + 
Recycled 500 KLD) 

6 Domestic  100  

7 Hostels  170  

8 Green Belt 520( Fresh 320 KLD + 
Recycled 200 KLD) 

 Total : 3200 KLD 

Fresh water – 2500 KLD, Recycled water – 700 KLD 
 
Separate  meters  with  necessary  pipe-line  shall   be provided  for assessing the quantity of 
water  used  for  each of the   purposes mentioned above. 
 

5.  The maximum waste water generation  shall not exceed the following: 

 

S. 
No. 

Source 
Quantity  

(KLD)  

1. Process 
(HTDS –57.07, LTDS –500.16, High COD -24.36, 
High TDS & High COD- 129.563, NaCl effluent – 
100.83), Alcl3 & H2So4  containing effluents -140.84 
KLD, Recovery effluents- 49.14 KLD) 

 
 

1002 

2.  Reactor, Floor Washings, scrubbers etc 180 

3. RO/DM Plant 200 

4.  Boiler 425 

5.  Cooling Tower 420 
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6.  Domestic  90 

7.  Hostels  153 

 Total 2470 KLD 

 
Out of total effluent generation of 2470 KLD, 700 KLD recycled / reused, 1727 KLD 
Marine discharge. 
 
Treatment & Disposal: 
 

Source of effluent  Treatment  units Mode of final disposal 

HTDS - Process MEE -13.5 KL/hr & ATFD -
3.5 KL/hr capacity 

MEE condensate and ATFD 
condensate mixed with low TDS 
effluents 

High COD – Process Stripper - 15 KL/hr capacity 
 

Stripper condensate to cement 
industries.  
Stripped off effluent to ETP.  
 

HTDS & HCOD 
process 

Stripper-15 KL/hr, MEE -13.5 
KL/hr  & ATFD- 3.5 KL /hr 

MEE condensate and ATFD 
condensate mixed with low TDS 
effluents for further treatment in 
ETP. 
 

LTDS – Process, 
washings, scrubber 
water  

ETP of 1200 KLD capacity  
consists of Oil & Grease 
traps, Equalization cum 
neutralization tanks, Primary 
settling tanks, Aeration tanks, 
Settling tanks, Sludge drying 
beds, Temporary storage 
tanks, Guard ponds (6nos. x 
800 KL) 
 

The treated waste water proposed 
to discharge into the sea through 
marine outfall. 
  LTDS (Boiler blow 

down, Cooling town 
blow down & DM 
plant/ Raw RO plant 
reject) + condensate 
from MEE, ATFD 

NaCl stream 
effluents  

to Neutralize  The Neutralized NaCl effluents 
proposed to discharge into the 
sea through marine outfall. 

Domestic Two  STPs of capacity 250 
KLD each  

To utilize for  greenbelt 
development after treatment in 
STPs  

 
6.  The treatment system consisting of stripper, MEE, ATFD system with condenser and 

Biological ETP, RO plant shall be installed and commissioned. All the units of the treatment 
system shall be impervious to prevent ground water pollution. The units of treatment 
system shall be constructed above the ground level. 
 
Effluents shall not be discharged on land or into any water bodies or aquifers under any 
circumstances. 
 

7.  The industry shall provide digital flow meters with totalisers at the inlet and outlet of 
Stripper, MEE and ETP.  
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8.  The industry shall install online real time monitoring system along with web camera 
facilities as per the directions of CPCB. The industry shall connect them to APPCB / CPCB 
websites as per CPCB directions. 
  

9.  Floor washing shall be admitted into the effluent collection system only and shall not be 
allowed to find their way in storm drains or open areas.   All pipe valves, sewers, drains 
shall be leak proof.    
 

10.  The LTDS and HTDS effluents shall be stored in above ground level collection tanks 

separately. 

11.  The industry shall provide tank in tank system for effluent collection at production blocks. 

Free board shall be maintained in the tanks to prevent spillages. 

12.  The industry shall construct rain water runoff tank for collection and storage of first flush 
storm water. The industry shall maintain dry condition outside drains in un-rainy season. 

 
Air: 

 
13.  The Air pollution Control equipment shall be installed along with the commissioning of the 

activity and shall comply with the following for controlling air pollution.  
 

S. 
No. 

Details of 
Stack 

Stack 1 Stack-2 Stack-3 Stack-4 Stack-5 

a) Attached to:  Boilers  
 

DG Set DG Set DG Set DG Set 

b) Capacity  2 x 24.0 
TPH (One  
stand by) 

5x 1500  
KVA 

4 x1250 
KVA 

1x 1000 
KVA 

1X320 
KVA 

c) Name of the 
Fuel :  

Coal – 120 
TPD 

Diesel Diesel Diesel Diesel 

d) Stack height 
above ground 

30m  
Common 

stack 

30 m each  30m each  30m  7m  

e) Air Pollution 
Control 
Equipment:  

ESP  Acoustic 
enclosure 

Acoustic 
enclosure 

Acoustic 
enclosur

e 

Acoustic 
enclosur

e 

Note: The industry vide mail dt. 12.11.2021 had informed that out of 2 x 24 TPH boilers, one is 
stand-by. The proposal of incinerator is dropped. 
 

14.  A sampling port with removable dummy of not less than 15 cm diameter shall be provided 
in the stack at a distance of 8 times the diameter of the stack from the nearest constraint 
such as bends etc. A platform with suitable ladder shall be provided below 1 meter of 
sampling port to accommodate three persons with instruments.   A 15 AMP 250 V plug 
point shall be provided on the platform. 
 

15.  The industry shall provide the monitoring system to all the stacks / vents in the plant. 
Regular monitoring shall be carried out and report shall be submitted to the Regional 
officer. 
 
 

Page 27



Page 7 of 11 

16.  The industry shall provide multi-stage scrubbers to the process vents to control the process 
emissions. The industry shall provide online pH measuring facility with auto recording 
system to the scrubbers provided to treat the process emissions. 
 

17.  The industry shall provide VOC monitoring system with auto recording facility. 
 

18.  The industry shall implement adequate measures to control all fugitive emissions from the 
plant.  
 

19.  The proponent shall ensure compliance of the National Ambient Air quality standards 
notified by MoEF, GoI vide notification No. GSR. 826 (E), dated. 16.11.2009 during 
construction and regular operational phase of the project at the periphery. 
 
The generator shall be installed in a closed area with a silencer and suitable noise 
absorption systems.  The ambient noise level shall not exceed 75  dB(A) during day time 
and 70 dB(A) during night time. 
 

20.  The proponent shall not use or generate odour causing substances or Mercaptans and 
cause odour nuisance in the surroundings. 
 

21.  The industry shall send the used / spent solvents to the recyclers (or) process them at their 
own solvent recovery facility within the premises. 
 

22.  The evaporation losses in solvents shall be controlled by taking the following measures: 
 
i) Chilled brine circulation shall be carried out to effectively reduce the solvent losses into 

the atmosphere. 
 

ii) Transfer of solvents shall be done by using pumps instead of manual handling. 
 

iii) Closed centrifuges shall be used to reduce solvent losses. 
 

iv) All the solvent storage tanks shall be connected with vent condensers to prevent 
solvent vapours. 
 

v) The reactor vents shall be connected with primary & secondary condensers to prevent 
escaping of solvent vapour emissions into atmosphere.  

 
Solid Waste: 

 
23.  The industry shall comply with the following for disposal of Solid wastes: 

 

S. 
No. 

Name of solid waste Quantity Method of disposal 

1.  Process Residues  11,739 
kg/day To the authorized Cement industries for co-

processing (or) TSDF for incineration 2.  Spent Carbon 134 kg/day 
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3.  Spent Solvents 200 KL /day Recovery within the premises / to 
authorised agency for recovery. 

4.  Mixed Spent Solvents 40 KL/day To authorized recovery units / Authorized 
cement plant for co-processing. 

5.  Spent acid 187 KL/day To authorized agencies. 

6.  Spent Catalyst 200 kg/day To the Supplier for recovery 

7.  Containers & Container 
Liners of Hazardous 
chemicals & Hazardous 
wastes. 

Containers – 
2000 

Nos./month 
Liners – 5000 

kg/month 

To authorized agencies, after complete 
detoxification for re-use/ recycle. 

8.  Used Oil / Waste 
Lubrication Oil 

100 
Ltrs/month 

Used as lubricant within the premises / to 
authorized Re-processors / Recyclers / 
to the Cement industries for co-
processing. 

9.  Multiple effect evaporation 
salts 

13,658 kg/day 

TSDF for secured land fill / authorized 
pre-processing units / cement industries 
for co-processing. 

10.  ETP Sludge 200 kg/day 

11.  Process salts 1152 kg/day 

12.  Incineration ash 75 kg/day 

13.  Boiler Ash (Fly & bottom) 
(Non haz waste ) 

30 TPD To Brick Manufacturers. 

14.  Insulation waste  1 TPD Sent to authorized agencies / TSDF / 
Cement Industries 

 
24.  The proponent shall place the chemical drums and / or any drums in a shed provided with 

concrete platform only. The Platform shall be provided with sufficient dyke wall and effluent 
collection system. The industry shall provide containers detoxification facility. Container & 
Container liners shall be detoxified at the specified covered platform with dyke walls and 
the wash wastewater shall be routed to low TDS collection tank. 

 
25.  The following rules and regulations notified by the MoEF&CC, GoI shall be implemented. 

 

 a) Regulation of Persistent Organic Pollutants Rules, 2018. 

 b) Hazardous waste and other wastes (Management and Transboundary Movement) 

Rules, 2016. 

 c) Plastic Waste Management Rules, 2016. 

 d) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989 

 e) Fly Ash Notification, 2016. 

 f) Batteries (Management & Handling) Rules, 2010. 

 g) E-Waste (Management) Rules, 2016. 

 h) Construction and Demolition waste Management Rules, 2016. 

 i) Solid Waste Management Rules, 2016. 
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 Other Conditions: 

 
26.  This order is issued subject to cases / appeals pending in any Court of law / NGT. 

 

27.  The A.P. Pollution Control Board already formulated the Standard Operating 

Procedures (SOPs) for monitoring of Marine outfall systems in the state. The industry 

shall comply with those SOPs. 

 
28.  The proposed area is sandy soil with high permeability. The industry shall take all 

precautionary measures to avoid spillage of chemicals. The industry shall handle all 

solvents, chemicals and effluents with due care. The industry shall provide clay layer 

of about 3 feet thickness at all chemical handling areas and ETP area to prevent 

contamination of groundwater, in case of any spillages. 

 
29.  The industry shall construct all ETP units above ground level, keeping in view soil 

conditions of the proposed area. 

 

30.  Yammadineplem village is located at a distance of about 200 m from the proposed 

project site.  Hence, the industry shall take all preventive measures to control VOCs, 

such as multi-stage scrubbers & multi-stage condensers to the reactors; multi-stage 

scrubber to the spray dryer; hood with scrubber to the effluent collection tanks; 

condenses to all solvent storage tanks and closed conduits for conveyance of 

effluent. The industry shall plant more trees towards village side. 

 

31.  As per the EC order dt.28.06.2021, the industry was permitted to install 1 x 24 TPH 

coal fired boiler. But, now the industry proposed to install 2 x 24 TPH boilers, of 

which one boiler would be stand-by. The proponent shall obtain EC (Amendment) to 

that extent before applying for CFO of the Board. 

 

32.  The industry shall comply with all the conditions stipulated in the EC dt.28.06.2021 issued 
by SEIAA, A.P. 

 

33.  “The industry shall comply with the industry specific standards with respect to process 

emissions stipulated by the MoEF & CC, GoI, New Delhi from time to time.” 

 

S. 

No. 

Details of process 

emissions 

Emission Control 

system 

Emission Standard 

1. HCl Multi stage water 

scrubbers and alkali 

scrubbers in series.  

35 mg/Nm3 

2. NH3 30 mg/Nm3 

3. Sulphuric acid mist 50 mg/Nm3 

4. Chlorine 15 mg/Nm3 

 
34.  The industry shall display online data outside the main factory gate on quantity and nature 

of hazardous chemicals being used in the plant, water & air emissions and solid waste 

generated within the factory premises, as per Hon’ble Supreme Court order. 
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35.  The industry shall prepare a safety report and carry out an independent safety audit 
report of the respective industrial activities including chemical storages / isolated 
storages by an expert not associated with such industrial activity as required under 
Rule 10 of MSIHC Rules, 1989 and get it approved by the Factories Dept., and 
submit the compliance along with copy of the safety report, safety audit report and 
safety certificate at concerned Regional Office, APPCB. 
 

36.  The industry shall submit a copy of the NOC issued by the Andhra Pradesh State 
Disaster Response and Fire Service Dept., (APSDRFSD) at concerned Regional 
Office, APPCB. 
 

37.  The industry shall submit risk assessment report covering worst scenario clearly 

describing impact within the industry premises and outside the industry premises 

and emergency response system. 

 

38.  The industry shall obtain PESO clearance & policy under PLI Act before applying for 

CFO of the Board. 

 

39.  The industry shall inventorize the storage quantities of hazardous chemicals (raw 

materials), products, as per the hazard nature of reactivity / toxicity / flammability / 

explosive stored/handling in the premises as defined in the Management of Storage, 

Import of Hazardous Chemicals (MSIHC) Rules, 1989 and the details shall be furnished to 

the Factories Department and to the Regional Office, APPCB on monthly basis duly 

certifying the same.  

 

40.  The industry shall identify major accident hazard chemicals & list out the hazardous 

chemicals endangered to human health & environment and the details shall be furnished to 

the Factories Department and to the Regional Office, APPCB time to time duly certifying 

the same by the industry. Further the industry shall extend training to the working 

personnels while handling hazardous chemicals for prevention of accidents and necessary 

antidotes to ensure the safety, as per the MSIHC Rules, 1989. 

 

41.  The industry shall carryout calibration of safety equipments and leak detection systems at 

regular intervals and shall certify the same with the Factories Department. That certified 

copy shall be submitted to the APPCB, Regional Office. The industry shall install 

fluorescent Wind Vane at the highest point in the industry premises. 

 

42.  The industry shall comply with the Technical suggestions at Chapter No. 7.3 & 7.4 

for Hazardous Chemical handling industries by High Power Committee (HPC) of 

Govt. of Andhra Pradesh.  The HPC report is available at www.ap.gov.in. 

 

43.  The industry shall utilize DG power for captive consumption only & power shall not be 

supplied to grid and shall follow the amendments issued by MoEF & CC/CPCB from time 

to time on DG sets in respect of conditions & standards. 
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44.  Green belt shall be developed all along the boundary & vacant spaces with tall growing 
trees with good canopy and it shall not be less than 33% of the total area. 
 

45.  The industry shall submit the information regarding usage of Ozone Depleting Substance 
once in six months to the Regional Office and Zonal Office of the Board. 
 

46.  The industry shall submit compliance to the conditions stipulated in the EC and CFE orders 

to the concerned Regional Officer of APPCB every six months and shall upload the same 

at APPCB website viz., 

https://pcb.ap.gov.in/UI/Submission_Compliance_of_EC_CFE_CFO_Direction.aspx. 

47.  Concealing the factual data or submission of false information / fabricated data and failure 
to comply with any of the conditions mentioned in this order attracts action under the 
provisions of relevant pollution control Acts. 
 

48.  Notwithstanding anything contained in this conditional letter or consent, the Board hereby 
reserves its right and power Under Sec. 27(2) of Water (Prevention and Control of 
Pollution) Act, 1974 and Under Sec.21(4) of Air (Prevention and Control of Pollution) Act, 
1981 to revoke the order, to review any or all the conditions imposed herein and to make 
such modifications as deemed fit and  stipulate  any additional conditions. 
 

49.  Any person aggrieved by an order made by the State Board under Section 25, Section 26, 
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from 
the date on which the order is communicated to him, prefer an appeal as per Andhra 
Pradesh Water Rules, 1976 and Air Rules,1982, to such authority (hereinafter referred to 
as the Appellate Authority) constituted under Section 28 of Water (Prevention and Control 
of Pollution)Act,1974 and Section 31 of the Air (Prevention and Control of Pollution) Act, 
1981. 

    
 
 
 

 
 

 
CHIEF ENVIRONMENTAL ENGINEER 

 
To 
 
M/s. Divi’s Laboratories Limited, 
Divi Towers, 1-72/23(P)/DIVIS/303, 
Cyber Hills, Gachibowli, 
Hyderabad. 
 
 
 

BATCHU 
SIVA 
PRASAD

Digitally signed by BATCHU SIVA 
PRASAD 
DN: c=IN, o=AP Pollution Control 
Board, ou=APPCB, 
2.5.4.20=36debc995c3a2c3b66d9f
7db0f12e726400fcbe6ae4ea85534
268cfd688b7b64, 
postalCode=520010, st=Andhra 
Pradesh, cn=BATCHU SIVA 
PRASAD 
Date: 2021.12.02 15:22:52 +05'30'
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